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(2011) 11 SHI CK 0006

In the High Court Of Himachal Pradesh

Case No : CWP No. 9458 of 2011-F

Kishori Lal and others APPELLANT

Vs

State of H.P. and another RESPONDENT

Date of Decision : 04-11-2011

Acts Referred:

Citation : (2011) 11 SHI CK 0006

Hon'ble Judges : V.K. Ahuja, J;Kurian Joseph, J

Bench : Division Bench

Judgement

Justice Kurian Joseph, C.J.—The writ petition is filed with the following prayer:

That a writ in the nature of Mandamus may kindly be issued directing the
respondents to consider the petitioner for his conversion into daily waged
Chowkidar w.e.f. 1-1-2004 as per instructions dated 27.2.2004 & 13.10.2009
issued by the Chief Secretary to the Govt. of H.P., with all consequential benefits
like arrears of wages.

2. The petitioners are working as part time Revenue Chowkidars. The State
Government, in its wisdom, has framed a scheme to grant daily wager status to
the part time workers on 27.2.2004. The Government has framed subsequent
policy as well.

3. There will be a direction to the second respondent/competent authority to look
into the matter and take appropriate action in the case of the petitioners, on
verification of facts, in the light of the policy, within a period of four months from
the date of production of a copy of this judgment alongwith a copy of the writ
petition by the petitioners before the second respondent/competent authority.

4. The writ petition is disposed of, so also the pending application(s), if any.
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